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Ceﬁim! Adminigtrative Tribunid
Jabalpur Rench

jm_ No208/06

Wednesday this the Sth day of Apnl, 2006.

Hon'ble Mr.M_.A Xhan, YVice Chanman

19

-

- R/o 2913

" Hon'ble Dr.G £ Srivastava, Vice Chatvman

ATANGOS Vehicle mctory Iabalpur B rzm(,h ‘
Through its Secretany
V N.Kamiakar
S/o Shrt V.N .Kamiqkar

R/o 105, Alok Neagar
Adhartal, Jabalpur. |

V NKamlakar
Sfo Shri V. N Kamlgkar
Chargeman Gr.l
R/o 105, Alok Nagar
Adhartal, Jabalpur. |

Indim's Ordnance Factories Non-Techmical
Supervisory Staff agsociation, VEJ Branch

Through its Chairman |

R K Paba

Sfo Shri G.P Paha

R/o Belund (.:orakhpm Gurudwara

Deep Duplex, Napier Town

Jabalpur.

D K. Rajak
5/o Shn ML Rajak

Supervisor, PL S Ssction Plant 3
Vehicle Factory Jabalpur
Jabalpur. ’

All India Association of Clerical Employees
Of Ordnance Factories, VFJ Branch
Through its Charrman

CLRajak | |

Slo Shri Ganesh Présad Rajak

Opp.Sent Joseph Convent School
Ranjbi, Jabalpur.
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6. C.LRajek

(By advocate ‘i‘vix.R.S.SidTiqui}

Sfo Shrt Ganesh Pragad Ra_gak

upe '

R/o 2913 |

Opp. Sant Joseph Convent School |

Ranjhy, Jabalpur., Respondents.

(By advocate Mr.S.Paul) |

Veraas

1.  UnionofIndia ihro?oh

Secretary :
Mimstry of Defence

New Delht.

The Chairman/DG IF
Ordnance Factory Board
10-A, SK Bose Mg
Kolkata.
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The Sr.General M&aoer

Vehicle Factory Jdbalpur |
Jabalpur. o Respondents.
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By M.A. Khan Vice C h&ﬁn&n

- AIANGOS Ve}ﬁclé Factory, Jabalpur Branch along with § of
its members have fled thT present OA for setting astde the order dated

2832006 (A-1) and 30.3.2006 (A-2) whereby the respondents

effected recovery on the principle of no work no pay during the pedod

the striking emp]‘.oy@asf remamed on strike. Applicant Nod s

. representing the members of the association and the other apphcants

are the persons who are affected by the sforesaid orders. A general

circular has required the admimistrative authovity to apply the

principle of no work no pay for those who participated in the strike on
29.9.2005. ‘
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2. Learned counsel for {he rospondends ts presont though a formal
copy of the OA has not been served on the respondents department.
| 3. The learned counsel for the parties have suggested that the
} | pfeszmi OA may be disposed of at this stage in terms of direction
passed in OA No.387/2003 and other comnecied matters dated
| 3.12.2003 in which similar cirenlar dated 26™ September 1983 (A-12)
I was impugned.
4.  Learped ocounsel h:vr the applicant mb&mttcd that those
appheants from Whmfn recovery could be made pursuant to the order
| o  dated 28.3.2006 (A-1) and 30.3.2006 (A2} for participating in the
}  stike on 29.9.2005 should be granted opportunity of hearmg before
| | any further action pursnant to cirenlar dated 29,9 2005 is taken by the
| respondents. |
5. Learned counsel for the respondents has agreed to this
| submassion. |
| 6.  Accordingly the present OA is disposed of at the admission

stage itself with & direction to the respondents that before taking

further action pursnant {0 the order dated 283.2006 (A-1) &
| 30.3.2006 {A-2) and making actual recovery from the workers who
| allegedly have participated in the strike, a proper hearing shall be
| granted to them by serving a show cause notice. The above order shall
be implemented within 3 months from the date of receipt of this order.
7. Copy of the OA as well as this order be supphied to the learned
counsel for the respondents DASTI. |
(Dr.G.C Srivastava) I\ei }i Khan)
Vice Chairman Vice Chairman
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